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CENTRAL ADMINISTRATIVE TRIBUNAL 

CHANDIGARH BENCH 

Hearing by Video Conferencing 

        

Contempt Petition No. 060/00047/2021 
O.A. No.060/00258/2020 

 

Chandigarh, this the 20th day of September 2021 

HON’BLE SH. SURESH KUMAR MONGA, MEMBER (J) 

(Through video conference from Central Administrative Tribunal 

Chandigarh Bench) 
HON’BLE SH. RAKESH KUMAR GUPTA, MEMBER (A) 

(Through video conference from Central Administrative Tribunal 
Bangalore Bench) 

 

Vijay Kumar, aged 54 years, S/o Sh. Jagdish Rai, working as 

Superintendent of C.G.S.T. and Customs, Group B, O/o The 

Commissioner (AR), Customs, Excise and Service Tax Appellate 
Tribunal, SCO 147-148, 4th Floor, Sector 17-C, Chandigarh – 

160017. 

         ....Petitioner   

(BY: Sh. P.M. Kansal, Advocate)  

 
Versus 

1. Sh. Tarun Bajaj, the Secretary to Government of India, 

Ministry of Finance, Department of Revenue, North Block, 

New Delhi – 110001. 

2. Sh. M. Ajit Kumar, Central Board of Indirect Taxes and 
Customs through its Chairman, North Block, New Delhi – 

110001. 

3. Ms. Neeta Lall Bhutalia, the Directorate General, Human 

Resource Management Central Board of Indirect Taxes and 
Customs, Bhai Vir Singh Sahitya Sadan, Bhai Vir Singh Marg, 

New Delhi – 110001. 

4. Sh. Suresh Kishnani, the Chief Commissioner, Central Goods 

and Service Tax Chandigarh Zone, Central Revenue Building, 
Plot No. 19, Sector 17-C, Chandigarh - 160017 

... .Respondents 

(BY: Sh. Sanjay Goyal , Advocate)  
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O R D E R(Oral) 

 
Per: SURESH KUMAR MONGA, MEMBER (J): 

1. At the very outset, Sh. Sanjay Goyal, learned Sr. Central 

Govt. Standing Counsel stated that in compliance of the order 

dated 17.03.2020 passed by this Tribunal in Original 

Application No. 060/00258/2020, the respondents have 

already issued an order dated 16.09.2021 and, therefore, 

nothing survives in the present Contempt Petition.  

2. The fact as stated by Sh. Goyal has not been disputed by 

learned counsel for the petitioner.  

3. Accordingly, the Contempt Petition is disposed of as having 

been rendered infructuous.  

4. Rule of the Court is discharged.  

 

 

(RAKESH KUMAR GUPTA)        (SURESH KUMAR MONGA) 
MEMBER (A)           MEMBER (J) 

 ‘mw’ 


